Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 01/09/2026

(2018) 08 CHH CK 0024
In the Chhattisgarh High Court
Case No : Civil Writ Petition No. 2287 of 2018

Rakesh Kumar Rathore APPELLANT
Vs
General Manager Secl Gevra Project RESPONDENT

Date of Decision : 13-08-2018

Acts Referred:
Public Premises (Eviction of Unauthorized Occupant) Act, 1971 — Section 9

Citation : (2018) 08 CHH CK 0024

Hon'ble Judges : SANJAY K. AGRAWAL, J

Bench : Single Bench

Advocate : Aashutosh Shukla, Sudhir Kumar Bajpai

Final Decision : Disposed off

Judgement

1. This writ petition is directed against the notices issued to the petitioner vide
Annexure a?" P/2 by the Estate Officer under the Public Premises

(Eviction of Unauthorized Occupant) Act, 1971 (for brevity, 'Act of 1971') to
vacate the premises.

2. Learned counsel appearing for the petitioner would submit that the impugned
notices are arbitrary and illegal in law.

3. I have heard learned counsel for the parties and perused the impugned
notices with utmost circumspection.

4. Since, notice has been issued to the petitioner; petitioner is at liberty to file
reply to the said notice before the concerned authority that will be

considered and decided by the said authority in accordance with law.

However, if petitioner is aggrieved by that order, he would be at liberty to file
revision under Section 9 of the Act of 1971 before the Appellate

Authority.
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5. With the aforesaid observation, the writ petition stands finally disposed of. No
order as to cost(s).
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